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'"- 23.2.96 , 	'Leariied 	counsel 	Mr 	J.C.. 	Gaur 

t 	i ..L.& 	.-. 	'icQ,. present fot the applicant. 

. L Learned 	Sr. 	C.G.S.C., 	Mr 	S. 	Au, 

for the alleged contemnors. seeks to appear 

Let copy: of this petition be served 

on each alleged contemnor. 

1 List 	on 	29.3.96 	for 	consideration 
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of the petition and order. 

Mr Gaur seeks for interim order 

for payment of pay of the applicant since 

September 1995. No interim order is considered 

at present. 

Member 

nkm 
4r- 

	

29.3.96 
	

None is present. 

Adjourned to 8.5.1996. 
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Copy of the order may be furnished 
	

(coritd .to Page No.2) 
to the counsel for the parties. 
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8.5.96 	'iM.K.Singh,Assistant Director I- 
charge, R R .C, Itanagar the alleged 

V 	 contemner No.4 s present. None for the 

im 

petitioner.. 
Dr Siflglj:stlbrnjt s  that he has subrnjtte 

'a Misc.etii.jon dated 4.4.96 through 
learned. Ad ,5 3 IC.G.SI.0 Mr, S.All conteing 

• that the Tribunal has no jurisdiction 

over his organisation and the Contempt •  

petition be dismissed after hearin the 

parties. Mr Afl has submitted leave of 

absence for today. i ,., 

• 	Ajou±ned for order in this C.P. 

to 7.6.96. 	 .•• 

Iform the 'p 	contempt petitioner. 
41 

- 	 . 	. 

Member 

Mr. 	S. A1i;8r 	C.GS.0 .for the all 

Cofltemner. 	.. 

None. -apear for the contempt petitioner. 

C.P. adjourned to 18.6.96 for order. 

Member(A) 

None Is present for the Contempt 

Petitioner. Mr.S.Ali, Sr,C.G.S.C* is 

present for the alleged conternner. 

List for order on 3-7-96. 
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3.7.1996 
	

Learned counsel Mr J.X.'Gaur; for the petitioner. 

4. 	 • 	Mr. S.Ali, Sr. C.G.S.C. for the alleged 
5, 

5,55 5 
	

Contemner. 

Perused, the records and heard the 

learned counsel for the parties. No show cause 

has been submitted by the alleged contemners. 

However, Mr. Ali submitted that ' the alleged 

contemners had submitted a Misc Petion No. 77/96 

and their claim in that M.P. is that the case of 

the contempt petitioñer (applicant in the O.A.) 

was not within the jurisdiction of this Tribunal 

as no. notification under Section 14(2) of the 

Administrative Tribunals Act 1985, bringing the 

Central Council for Research in Ayurveda and 

Siddha under the 'jurisdiction of the Tribunal was 

issued. In such circumstances there cannot be any 

contempt to the order of the Tribunal. Moreover 

the representation dated 22.7.1995 had been 

disposed of before -the applicant filed the O.A. 

Mr. Ali submitted 'that the above positions may be 

taken as the reply of the alleged contemners to 

the contempt petition. Mr. Gaur submitted that 

the respondents 'cannot raise the question of 

jurisdiction now' when they have failed to raise 

the same in the O.A. Moreover he wants time to 

submit reply against the M.P. I, however, 

consider that in the facts and circumstances of 

this case no further adjournment is necessary and 

the contempt petition is to be disposed of. 

The petitioner was ic-.applicant in O.A. 

xI No. 182/95 and this was disposed of by this 

Tribunal by order dated 15.9.1995. The 

application, was not entertained. However, the 

respondents were directed to consider the 

representation dated 22.7.1995 (Annexue-F to the 

O.A.) submitted by the applicant sympathetically 

and to dispose it 'of within one month from 

15.9.1995. The respondents' were further directed 

to retain the applicant in Itangar till they 
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C P No 8 of 1996 in O.A.182/95 
cf- 

I 

- 'dispose" of the 'forêsaid representation. . It is 

seen 	from 	letter 	No. 	F No 11-5/80- 

RCC/I']?A/Estt/3105 dated .22i.9.1995 (Annexure-C 

to the C P ) that the repreentation datea 

2,2.7..1995 was in fact disposed of the 
Council bef?re  the applicant was orered to be 

relieved on transfer on 2.9.1995. This fact was 

not available at the time of passing of the 

above order datel5.9.l995. Had the fact been 

known it was possible that a different 

direction would have been issued in the order 

•dated 15.9.1995. r It  is further, seen from the 

• 	 .. 	 representation dated ' 25.9.1995 	tha,t 	the 

• 	 . 	. 	 , 	' applicant made a wrong statement before the 

respondents by stating in para 4 that the order 

• , . .. dated 15.9.1995:  directed the Cuncil to 

transfer him at the place of his choice, Patn,, 

or to retain him at Itanagar till disposal of 
' 	the case. Thii5 was not in the order dated 

	

• 	. 	 -- 	,( 15.9.1995 afpresaid. There was no diction to 

transfer him to Patna and the O.A. had already 

been disposed of. What was stated in the order 

dated 15.9.1995 is that the respondents were 

directed to consider the representation dated 

22.7.1995 sympathetically and to dispose of the' 

same within one month from 15.9.1995 and 

tha€ the applicant should be retaind by them 

at Itanagar till disposal "of tie above 

mentioned representation dated 22.7.1995. 

Further, the order date6 15.9.1995 passed by 

this Tribunal did not allow, the, applicant to 

submit ,  any 1  fresh 'representation, but the 

applicant' had submitted a fresh representation 

,dated 25.9.1995. Even then this'representation" 

• 	 ' 	was disposed of by the 'respondents within a 

reasonable time on 1.11.1995. 

In the facts and circumstances mentioned 

above I consider" that there is no sufficient 

ground for initiating contempt proceeding for 

	

• 	- 	, 	' 	' 	, alleged wilful disobedience or disregard by the 

respondents in the original' O.A. (Alleged 

• contemner). to the order dated 15.9.1995 passed 

	

• 	, in O.A. No. 182/95 and further that th1snot an 

appropriate case for such proceeding. 

111. 
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3.7.96 	In view of the above the contempt 

petition is dismissed. 

Copy of the, order may be furnished to 

the counsel for the. parties. 
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' rY IN TEE CTRI 	 AL ITS, T R I BUN AL, GAUHAT I BMICH, 

AT (IJWAHATI. 
/ 

Contempt Pet i.tion No. 	of 1996. 

IN THE MATTER OF 

An application under Section 12 of 

the Contempt of Courts Act, 1971 ; 

-And-

IN THE LIATTER OF 

Violation of order dated 15.9.95 

jassed by .  the Hon'ble Tribunal in 

Oriinai Application ITo. 132 of 1995; 

- And - 

IN THE LIATTER OF 

Shri. Dwaritca Singh son of Late fludal 

S±ngh, resident of RRO (Ay),  P.O. 

Itanagar, •Arunachal Pradesh. 

.... Corplainarit 

- Ve±'sus - 
a 

The Union of India, represented by 

the Secretaii to the Linistry of 

Health and Family Welfare, Govt. of 

India, New Delhi, 

The Director, Central Council for 

- Research in A:yurveda  and Sidba, 

con'..Q.... 
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No. 61-65, 

Institutional Area, Opp. 'D'Block, 

Janalckuri, P.O. New Delhi-hO 058, 

3.The Deputy Director, 

• Central Council for Research - in 

• 	 Ayurveda and Siddha, J.L.i.B.C.H.A. 

• 	B. ,No. 6 1-65, Institutional Area, 

Opp. 'D•' B]. o ck, JTana [cpu ri, 

• 	 P.O. New Delhi-hO 058, 

4. Dr. V. K. Singh, Resideit Officer-

in-Charge, RRU (Ayurveda), 

P.O. Itanagai, Arunachal Pradesh. 

Cant eruners 

The humble petition of the complainant - 

1071 RESPEcrPULLY SHEWE1H : 

That the Hon'ble Tribunal was 'pleased by its order 

dated 15.9.95  passed in O.A. No. 182/95 directing the 	- 

respondents to dispose of the representation within one month 

• 

	

	 from the date of the said order and to retain the complainant 

in Itanagar till - disposal of his represent at ion dated 22.7.95. 

-. A copy of the said order is annexed hereto 

and is marked aa Annere - A. 

That the complainant by his letter dated 21.9.95 

informed the bGnteianer io. 4 about the ordr of the Hon tble 

Tribunal and requested the cant emner No.4 for retaining the 

complainant in Itanagar till disposal. of representation 

dated 22.7. 1995 and a copy of the said letter was forwarded 

to the contemner No.2. 
cant ci. ... .3 
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A copy of the said letter dated 21.9. 1995 is annexed 

hereto and is marked a 	Annetre - B. 

	

3. 	That on receipt of the letter dated 21.9.95,  the 

cont emner i'To. 4 by let er dated 22.9. 1995.  mt ormed the 

complainan:t that th complainant has been relieved with 

effectfrom 2.9.95 and allejedtiat as the cqiuplainant 

refused to accept relieving order sent t him through 

ieoii book on 2.9.95  A.N., the cppy. of the same was sent 

to the complainantb;y registered ijost and placed on the 

Notice Board of the office. 

A cop,y of the said letter dated 22.9.95  is 

annexed hereto and is niarkéd as Annere- C. 

That the complainant begs to state that in fact no 

such iiot ice dated 2.9.95 as alleged was ever served upon 

the complainant and the contemner No.4 fabri6ated the 

letter dated 2.9.95 and the contents of the letter dated 

22.9.95 after being informed of the order passed by the 

Hon 'bi e T ri-bun al wit h t he aol e i-nt ent ion t o d ep riv e h irn 

of his right to perform his duty. 

	

5. 	That as the contemner No.4 did not allow the 

cQmpiaiflaflt to perforinthe dutiesinpersüance of the 

orderpased by the Hon'ble Tribunal, the complainant took 

up the matter with the contemner No.2 by letters dated 

25.9.95 and  27.9.95.  In spite of such efforts by tbe 

complainant, the complainant was not allowed to join. 

- The copies of the said letters are annexed 

hereto and are narked as Anneres- D and B 

respectively. 

contd.....4 

•1- 



That the complainait begs, to state that however the 

conteraner.No.4 h;yletter dated 18.11.95, 'ecieved by the 

complainant on 25.11.95, sent the letter dated 1.11.95 issued 

by the =&waaw laza Deputy Director (Adrnn.), for the 

cont eiuner No. 2 mt imat ing that the represent at ion dated 

'25.9.95 of the complainant had been considered and the satue 

could not be acceedea to. 

The copies of the said letters are annexed hereto 

and mre niariced as nneres- F and G respectively. 

That the complainant begs to statethat the letter 

dated 25.9.9.5  sent by the complainant to the eOntemner No.2 

was not a representation and further, the Hon'ble Tribunal 

did not direct the consideration of the 'arne hut, the Hon'ble 

Tribunal directed to 'consider the repre sent at ion dated 22.7.95 

and as such, till the date of filing of this petition, there 

is no effective order passed by the competent authority on 

the representation dated 22.7.95 of the complainant. 

That the, complainant begs to state that in view of 

aforesaid facts, the contemners had wilfully disobeyed the 

order passed by the Hon'ble Tribunal whereby the complainant 

was not allowed to perform his duties at Itanagar in 

persuance of the order dated 15.9.95 and tkig accordigl, 

the contemners are liable to be punished for contempt of" 

court. 

That the complainant begs to state that earlier to 

this petition, the complainant filed the Contempt Petition 

No. 1 of 1996 and the said petition was allowed to ibe 

withdrawn by the Hon'ble Tribunal with permission to file 

a fresh one. He.ce, this petition. 

conta....5 
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10. 	hat this petition is made bonafIde and inthe 

interest of justice. 

It ±s, therefore, prayed that the 

Hon'ble Tribunal ma'y.1e pleased to 

issue show cause notice calling 
• 	 upon the contemners to show cause 

as to why the contemners should not 
• 	

be punished for Nit wilful violation 

of the order dated 15.9.95  passed 

0 	 in O.A.No. 182 of 1995 by this 

Hon tble  Tribunal or pass such or 

• 	

0 	

0 	 further orders as to the Hon 'ble 

Tribunal may seem fit and proper. 

And for this act of kin 0dness, the complainant 

shall ever pray. - 	

0 

• Affidavit ......6 

1. 
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 - AFFIDAVIT 

	

• 	 1, Shri Dwarika Singh son of Late Rudal Sih, 

aged about 38 years,.reident of RRC (Ay).,p.o,, Itanaar, 

	

• 	Arttnachal Pradesh, do hereby solemn"lY affirm and state. 

as f ollors,:- 

	

• 	• 1. 	That lam the omplainant in thIs case and as such 

	

0 	
I am fully conversant wIt h t he fact a and c ir cum st Ce a 

of the case. • 	
0 •  • 	

0 	 • 	
• 	 0 

• 	This is tn.ie to my Iuiowledge. 

	

• 	2. 	• That the statrnents made .in.paras 4,7,8,9 and 10 

are tn.ie to my iiow1.edge, those made in paras 1,2, 3,5 and 

6 are.  tne to my inforatin derived from record and the 

rest Ware my humble subuIss±n5. 

I dent if led by me. • 	 0 

	

• 	

•• 	

0 

A dvo cat e 	• 	

0 	
Dpon ent 	0 

Solemnly affirmed and stated before inc by the 

deponeit who Is identifid by Shri J.O. Gaur, 

Advocate on,tbisqln, day of Febniary, 19 6  

atGuwahati. 

JUDICIAL (I K.11 
• 	

0 

AT 
$UM. GtJ%.NMi 



-,.- 

4I 

- 2-0--- 

DRAFT 	CHAThG2S. 

laid down this ief ore the Hon 'b1eT±buna1 for 

non—compliance of the order dated 15.9. 1995 passed by the 

Hon'ble Tribunal in O.A. No. 182 of 1995 d±recting the 

respondents/coi-iternners to consider the representation 

dated 22.7.95 of the complainant/applicant within a period 

of one month ±rornthe date of the said Order and to retain 

the cornplainan/applicant in Itanagar till disposal of 

his repiesentation as aforesaid, but the respondents/ 

conteiuners wilfully disobeyed the said order of the Hon'ble 

Tribunal and theTefore, the côntemners are liable for 

contemnpt ijroceddjns and the Hon 1 1De Tribunal riay be 

pleased to initiate the contethpt proceedings and further, 

be pleasedtô impose punihmnt upon'the conteniners in 
- accordance with law. 

-- 

S 
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Ann exure-A 

CENTRAL ADrJINISTR.ATIVE TRIBUNAL : GUAHATI BEN(! :CUWA}IATI. 

ORII1AL APPLN. NO. 182 of 1995. 

Dwarika .$ingh 	 Applicant(S) 

U.O.I & Cra. 	 Respcndent(s) 

For the Applicant (s) 

Far the Respondent(s) 

DATE 

15.9 • 95 

PP 	ir.O.P.I3hati, 
l'Ir.J.C.Gour. 

r.sj Ali,Sr.CGSC. 

ORDER 

Learned oounsel Mr.O.P,Bhati moves this appli-

-Catl=4 Learned Sr,C.G.S.C.Mr.S.Ali , ispreseñt for 'the 

respondents. 

The applicant has impugned the transfer order F.No. 

1 222/86-CCRASfEstt. dated 10.7.95 (Annexure-Dj of the 

application) transferring hIm from Itanagar tbZiro. I 

find that there is no case for scrutiny and decision 

relating to his transfer. The grounds given by the appli 

-cant are humanitarian and personal grounds1 These may be 

considered by the appropriate atthority of the depertment 

in which the applicant is serving. Theother round Is 
I. 

that he is a person from outside North Eastern Region and 

since he has served In the North Eastern Region for a long 

time he Is to be posted 'to a plate of his choice. This 

matter may also be'considered by the respondents If the 

applicant exorcises his choice of place of postings. 

The application Is therefore not entertained. However, the 

respondents are directed to consider the representation 

Cofltd4... 
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dated 22.7.95 (Annexure P to the application sympathe 

tically and dispose it of within one month from today. 

The respondents are also dIrected to retain the applicant 

la Itanagar till disposal of his aforesaid representation, 

The application is disposed olf as indicated above. 

Copy of this order may be ttiThished to the counsel 

of the parties immediately. 

Sd/-MEMBBR (ADN) 



 

' 0 

  

To, 

 

Annexure-B, 

The R. 0.-In-charge 

RgionalReserch Centre (Ày) 
Itanager (A.?). 

Sub:'. Submission of Judgment of the Hon'ble 
C.A.T.,Guwahati branch in connection with 
transfer. 	Zeroreard. 

- 

'Sir, 

With due respect I am to draw your attention 

owarde the subject cited as above ah have to submit 

that due to some urgent domestic works, I applied for 

sanction of causal leave for four days from 4.9.95 to 

7.9.95. While I was on aforesaid casual leave, it was 

informed by some employees 	 of the 

centre that your goodseif is going to releave me from my 

duty, though, I did not find any response from the Director, 

C.C.R.A.S. New Delhi regarding my representation dated 

22.7,95 through whIch I requested and' desired to be posted 

at my' choice place or be retained at Itariagar. 

As obvious from the previous instances you have 

malafide intention and vindictive ettitude towards me, so 

to JW put me for vital sufference along with my family, you 

would releave me from my duty any time. So to get Justice 

against the illegal tnd malefide transfer order No.122.. 

2'.86'.C.C.R.A.3/Ett. dated 10,7.95  I  was bound to rush 

towards the Hon 'Ue Court, ccording'1y I moved an 

application before Hon 1 ble Central Administrative 

'ibwal, Guwahatibranch, being application No.182 of 

Contd-I'O... 

L-J 
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1995. The. Hon'ble C.A.T.gone  through the whole matter and 

awarded me Justice vide its judgment order dated 15.9.95 

photostat copy 
V 
of which is attached herewith for your 

ready reference. 

In light of the aforesaid judgment t of the 

Hon 'ble Central Administrative Tribunal, Guwahati branch, 

Guwahati it is therefore requested to your goodseif that 

I may kindly be not releaved and should be retained to 

perform my duty at R.R.C.(Ag), Itanager till disposal of 

y representation dated 22.7.95 9  where .in I have rquested 

to the competent authority i.e., the DIrector, C.C.R.A.S., 

V V 

	

	 New Delhi eIther to post me at R..I.(Ay), Patha Or be 

retained at R.R.c.(A3) Itanager and oblige nie. 

With thanks, 	
V 

V 	

Sdf-  illegible 

(D.singh). 
1ated 21.9.959 	 flriver, R.R.c.(Ag) 

Itaimgar. 

Copy to :- 

1. The Director, C.C.R.A.S.,New Delhi for his kind 
information and necessary action in this regard 
please. 

contd.11. 



- 	 Annexure-A)f .0 

REGIONAL RESEARCH CENTRE (AWRVEDA) 

ITANAGER -791111 : POST BOX NO.118 

ARUNCAHAL PRADESH 

(Under Central Council for resea1ch in Ayurveda and Siddha 

New Delhi An Autonomous Qrgan.tsation under Ministry of 
Resith and Family Welfare, Govt. of India). 

Rt No. F.No.11.'5/80-RCC/ITA/Estt/3105 	Dated22.9.95. 

To, 

Shri Dwarika Singh 
Ex-Driver,RRC(Ay),Itanagar, 
Qtr.No.A-21 Type'A' ,Nowb- II 

Itanagar-791 111 (A.?) 

With reference to your z* letter dated 21.9.93 

enclosing therein the photostat copy of the Judgitent, Hon'ble 

YX CAT, Guwahati, vide No. 182 of 1995, it is to inform you 

that, this Centre has gone through the decision of Hon'ble 

CAT and has already been followed the order of Ron'ble cAT 

priory to the submission of this Judgment. You had been 

relieve from this Centre w.e.f. 2.9.95 A.N. onlyjafter 

receiving the decision of Councilon your representation 

dated 22.7.95 through the 4 telegramme as comnunicated to 

you earlier* 

!irther, you have refused to receive the relieving 

order send to you through the peon book on dated 2.9.95 

A.N.. As such the copy of the same was sent to your, local 

address through Registered Post and placed on this office 

Notice Board. Your all office records were also sent to your 

• place of posting i.e. THCRP,Ziro (Arunachal Pradesh). 

I 

•r 	 Contd-12... 





Sir, 

In persuance of my earlier repesentation dated 

22.7.95 regarding the aboVel mentioned subject where in I. put 

in your kuid notice the poor physicaltn through which 

I along with my fariily is passing and medical certificate in 

this regard was also submitted and so urged to your honour 

to transfer me at R..I.(Ay.) ,Patna In stead of 

Ziro ur.der the f&cility and, provision laid down by the Govt. 

of lndI4i in ith transfer policy, for the employees working 

it N.E.Re&ion, 

That Sir, till date I did not £iid ny reply from 

y'our good end. In the mean time , the R.O. Ineharge R.R.C. 

(Ay.) Itanager thratened me to reloave me from my duty who 

has personal ienemity with me only because I told my personal 

problem ta perform his privatedties and against his 

haraa9ment submitted by request belore your honour through 

which a few, o his midd misdeeds were 

That Sir, due to the 	created b the Ineharge 

Intanagar and the news heard from some staff about his menta-

lity and motive to release me froni duty, while I was on 

casual leave, I having no alternative except to go to the 

Hon'ble Court, soI moved an application before the central 

Contd-'14.. 
* 



Is_ 

Adininistfative Tribunal to get Justice. 

The flon'hle C.A.T.Guwahati bench, Guwabati in its 

Judgment dated 15.995 (copy enclosed) dIreted the council 

( 

	

	to J transfer me at choiced place (R.R.i)orretain 

me at Xtanager, -1l1 disposal of case, But my request 

about it made on dated 21 .9/95 was denied and I was served 

by a letter mentioned there in that I have been releaved 

from the centre which is a large manipulation (copy enclosed) 

becaae any letter to this effect prior to it has not 

been serve upon me, 

Under theciróumstances mentioned as above it is 

ime urged bcforo your honour that I may kindly be transferred 

at R.R.I9 (4y.)  Patna and till such order from your kind end 
/ 

/ I be allowed to perform my duty and receive my salary end 

other dues -
at R.R.C.(Ay.) Itanagar.So that I may not starve 

-. 	. ...--.. 	 - 
with my family members, for which I will be ever grateful 

to youI honour, In earliest possible act-ion should, kindly 

be taken please.. 

With thanks. 

	

- . . 	 Yours faithfully, 

	

- 	. 	 sd/-Illegible, 
• 	. 	 . 25.9.95. 

(SHRI t.Singh) 
river 
•Itanagar, (A.'.) 

Copy to :- 
The Secy.i1inistry of Healtb and family Welfare, Govt. of 
India. for his kindinformation and necessary action please. 
The Gen,Secy. R.E.W.A.Madras and Joint Secy.E.E.W.A.(Eastern 
Region for the information and necessary action please, 

3 The  President Co-ordination comrnitte of central Govt. Em- 
-ployees and workers,Itanagar,A.P.,for needful action 
please, 	 - 

Yours faithfully, 

Dated-25.9.95. (HRI D.Singh)Driver 
R.R.C-.(Ay. )Itanagar(A.P). 

I] 
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Annexure."E, 

• 	 D.Ri 	 / 	Tel.Ph.2284(0) 
Joint Sëcrètry (IEA!) 	 • 	A±unachai Pradesh 

tanagar. 

Dte- 27.9.95 

T0, 	* 

The Yalreotor o  
• 	 C.C.R.A.S. • 	.••• 	 •. 

New Delhi.. 	 - 

'SLzb:' Transfer posting o±D,S1ngh, r:I-ier, at I.R.E.(Ay.), 
Patna at hjs choice p1-ace reg.). 

Respected Sir, 

'roin the representation of 1r.].Stngh, triver, 

addressed to your honour and copy oncloed to our Issociation, 

it ha come in our motice that be has been transf'ered from 

R.R.C(Ay', Itanager to .H.C.F. Zero, though he has completed 

the tciflzre of ?bout. 15 yeaz in hard and remote area Of N.E. 

Region !  It is 1so come i our notce. that this transfer came 

into ónforceent on account oft1oack biting practice of the 

Inchare Itenaer since very poet under wbich false and manipula 

• 

	

	 ting aflegrtions •are alleged upon th'eemployees and transfer 

is made by way of punishmnt. It is 1so appsrent as mentioned 

there i the represittion by the áproyee that being 

apprehended 'by the pre3udiced action and vindictive attitude 

of the authority R..C.(Ay). Itanager, the concerned employee 

knocked the door of the Hon'ble CJ.T., Guwahati bench to got 

justice 4  The Hon'bleC.A.T. In its erdfct dated 15.9.5 hasdir-. 

ected the competent authority of the Council to transfer him chol-

ced place R.R.I.(Ay.), Patna arni tiJi such disposal of his repre 

• 	 sentatlon he should beretained at Itangar, 

(•3 	
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When the coitcerned employee suinitted the aforesaid 

verdict to the authority of the centre Xtanaar, a 

letter was served to him mentioning there in that he has 

already been releaved from his duty, In fact any letter to 

this effect baa not been servdd upon the coneerned employee 

tifl d.ate prior to aforesaid letter. Such billy rUidness 

and action by the authority. 	 Itanaar is not only 4. 

disbonour of the Ron' ble i,A.T. verdict but also a clear 

attempt to eafreanzol, the tundamental right of the con,erned 

employee arid deprived him from the ligitiuiate opportunity 

to draw the advance 	 - 

It is well known tact that there is lack of uniform 

transfer policy in our Council and (ou't. of India' a rules 

and reilation md amendments as madt Inc to time are 

followed in our connci1 in all its affairs, Assuoft under 

the previsions of the incentives laid downvide 

No, 2OO].44a.E,IV, dated 14.33.83, Ministr 1y of Finance, 

deptt, of expenditure and D.O. le*ter No 8/2W80/Estt.(PAX) II, 

dated 2nd June 1986 ,  of the secretary, Miaistry of Personal 

and training Administrative Reforms and publiis Grivances 

and Pension, regarding transfer po.iey in praetie for 

the employees wor1Ung in N..Region and in light of the 

mis,çable ysical condition of the concerned employee as 

has also been mention led by him .n his representation s  

deserves for consideration of his chcae place of posting, 

tYnder the circumstances mentioned ':as above it is 

tber'efore requested to your honour that the representation 

of Mr,D.Singh, Driver, R..C,(Ay.), Itanagar may kindly be 

considered sympathetically on bvnnriiteran ground ai 4 he 

- 
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nnexure.1j 	--S  

N 
*1ISTRED i 

flGIoNAL BESEARII CNRE (YRVEDA) 

NO. 	80UtC/Xta/}F/234 	 Datod.18.11.95 

To, 

Shri D. 81nb,s Driver, 
Qtr.n0.&21, typo.X, 
Lower ivbII, 
Xtanaer, 

4 

I $n eaclosing herewith the Councir. s Memo in' 

origiza1 vide its No.406/8CCAWEstt. Dated Oi ]J95 

in favour of yoti  for information. 

Sd/I11egibIe 
18.11.95 

(Dr.YJ.. Slngh) 
tssist nt Diretor (Ay,) 

Copy to ,_ 

The Asstt. Reg. Ofrlcer(Ay.), T}RP, Zero, He is 
also rtiated to h1bGr the photostte copy of 
said mew to Shri D.3ingh, Driver which is erc1osed 
herewith 

( c 	k) 	 (Dr'Vj. Sin 
Assistant Director (Ày.) 




